
••

OP co T

CENTRAL NJMINISTRATIVE TRIBUNAL
e..LLAHAB& BEN~tI : _~~f4? •

Original Ap lictitu,n No.989 0f 2002.

A.lla,hab" th,is. the . 3.J,s~ day .f Octol£r. 2QO~.

Trivedi, V.C.
-A.

J el Singh
n of James . Singh

Besident of A'lission Com und Civil Lines,
tawah.

••••••• licant.
(By Advoc~te : Sri B.N. Singh)

Versus.

1. Unit)J1tlf India.
thr ugh Direct r f J.N.V. Jawahar Naveday' Vi y.laya
Samiti Indira G.ndhi Stadiam,
ew Delhi.

The De uty D1recter,
Jaw.har Nav~d.ya Vieyalaya Samiti
8-10 Secter Alig nJ-, Lucknow,

2.

The Prine i,a 1
Jawahar N.~daya Vidyalaya
Samoh. District Etawah.

• ••••••• Bes ndents.

(By v c ·'te : Sr i Vined Swaru )

(&n 'ble AT.Justice R.R.K. Trivedi, V.C.)

By this O.t ., f Lled under secti n 19 of h.T. Act 1985,

the il lic~nt has chullense the er er .t. 17.08.2C02

(Annexure ~_~) by which the Dg gement f the ap lic·nt

s driver has been t rminated en com leti n ef contract

eri d en 19.08.2002.

2. Learned counsel fer the a plicant has filed su lenentary

rejeinuer affid vit annexing therewith, the copy of the

n tific..sti n ated 30.12.2(00 by which the. lic-ti ns
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were invited fer regul.r .,peintment as tlriver. It is

as driver in pursuance of the' ilferesaid n t if icatitln.

1b.reafter Sa lecticn to.k place am! on recemmentiatiGn ef

Selection Cemmittee, appeintment was given te the applicant.

H.wever, it was menti nea in the a, ointment letter that

of one year ilrla after expiry ef tne sai. ~ri6tl, tbe

illpugn.tl order. It is sublnittea that th ilppeintment of tb
.,........... ""'-

apPlic.ni~.n regular basis ana it coulel net be
-II ~~'-<..

terminate. in manner it has been .-n iell. Beliamce has

been ,lacea by t • .learoe. counsel for the a"licilOt on

the j ualgmentof litn 'ble High Court in case ef Rajeev

Vexm. ancl ethers Vs. state of U.P. anI! ethers 1999 (2)

A.r.J 356.

bana, submitteci that it is t:r:ue tbillt selection, iRitiil1ly

was starte. for regular appeintment ell tbe basis ef

netificati n dated 30.12.2000. Hewever, befere the

On co••,Jetie ••ef contract period, his services c.me t. end

cut..matically. BeliAnce bas been placed en the jutlg nt of

Hea'ble Supreme Ceurt iR case ef U.F.S.R.T.C .nd at exs

~
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vs, Vij ity Ktultir Gu,t~, J.T. 2001 (10) SC 564. In this case

Hen'1:>1e Su,ren:e c.urt bas s.ill tbat where befere let ter ef

iI"eintrnent c-u14 be issued. State i ,esell b.Ul en a"eintlb!ft;,

High Ceurt ceultl net interfere with the ,elley lIeois ien.

Tlle ertler ef High Court was set ilsiae whic h tlirected te

give ilppeiljtllent. Anether juetg_nt ef H.n 'ble Su reme

c.urt in siJlilcr cuc U ist.ance $ is ia ease ef State ef A.P.

ana ethers. v«, D Deist.siri ana etbers (2003) 5 see 373.. ..

In this case .ls. H.n 'hIe S1il,re c.urt bas .$ilie t••t

even if selectien precess is c.ra,lete when tbe Gevernment

elecialefl as .,.ilm.tter ef ,elicy net te .ake ilDy a,peiataent,

recx\litment ,recess stani c.mcelletl ilnd ttae se .lecteci

canaitl.te •• net get any vested right te claim a'feintment.

4. We have carefally censiaeretl the submissi.n Ila.~ by

learne •• eunsel fer t parties. In eur epinieA, jutigments

ef H.n'b1e Sy,reme Court in c.se ef U.P.S.R.T.C and Ors

{Sup>ra}« st.te of A.P •• nIl ethers (Supra) are squarely

., licable in the resent csse , Applicant can net cl.im

vested. right fer a,peintment en the greuM that the

selecti n was initiate. fer .,,,eintaaent en regular basis.

5. In tne circu st.nces, we _. net finti the ., licant

is entitle. for any reli f. The 0.A. is ~isUlissefi with

no o~.~r s,t. costs.

( f
Vice-Cb. iraan.

~nish/-


